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The Governor has made necessary recommendation under Article
202 (1) of the Constitution of India for laying the Revised Annual
Financial Statement for the financial year 2021-2022 before
the Kerala Legislative Assembly.

The Governor has also made necessary recommendation under
Article 203 (3) read with Article 206 of the Constitution of India for
moving Revised Demands for Grants 2021-2022 and for obtaining a
Vote on Account for three months from August to October 2021. |

S.V. Unnikrishnan Nair,
Secretary.



